| ZER NO 32 COURT NO. 8 SECTI ON X |

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).8589/2003

(From the judgenent and order dated 13/09/2002 in SA No. 1674/1982 of The

H GH COURT OF MADRAS)

P. CHANDRASEKHARAN & ORS. Petitioner(s)

VERSUS

S. KANAKARAJAN & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report )

Date: 28/08/ 2006 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. S| NHA
HON BLE MR, JUSTI CE DALVEER BHANDARI
For Petitioner(s) M. S. Bal akrishan, Sr.Adv.

M. S.N Jha, Adv.
M. Subranoni um Prasad, Adv.

M. K K Msra, Adv.

For Respondent(s) M. V. Prabhakar, Adv.
M. Ranj ee Prasad, Adv.

M s. Revat hy Raghavan, Adv.



UPON hearing counsel the Court nmade the foll ow ng

ORDER

Put up after one week as
ed counsel for t he

respondents.

(A S. BISHT)
DWAJ)

COURT MASTER

prayed

for by t he | earn

( PUSHAP LATA BHAR

COURT MASTER



